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IN THE CEiATRAL' ADMINISTRATIVE 	UNA 
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•Reap 	it(s) 	 ry 

Aivo 	for the Rp p licant: 	j2 

0 

	

?or the Rospondant: 	 / 

1 Nota or the •Rgistry 	 Ote 	Crdo of the Tribunal 

• 	 Theapplication is admitted* call for the 

This açpIicat' 	i in Forn 

bi.t..rot 	tc 	
X 

Petiti 	s flH r( 	• 1 de 	 Liat on 1/10/01 for further order. 

M PII N 6 ....  C 	. 

Uio.-Chsirman Date 	
mb  

Dy . Regi1. 
I 	 1. 10.0 r 	Awaited service report. List on 

i 17.10.01 for order. 

N1ief  
fs6-err 

7)  

I 

mb 

17 .10 

11/0 

t- -pi' cuzc 

t 

Vice-Chairman 

Service report is not complete. 
List on 27.11.01 for order. 
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GU- 27,11.J1 	Ust on 	7.1.02 toenabl 	the 

jyj respondents to file writtBn statement. 
• 	 :. 

Tor 
Menibar 	 ViCjUJafl 

N 
nib 

cdvtrvi}— 
7.1.2002 	List on 7.2.2002 enabling the r.spo. 

dents to file written statement. 

6 Member 	 Vice..Chairman 

bb 	 r' 

7.2.02 	 Li4 st oh 13.3,2002 t0 	enabl,e the 

respondents to file written statement, 

Member 	 ViceChaan 

mb 

13.3.02 	WrJ.Lten statement has been flied. 

List for hearing on 5.402. 

iber 

ira 

• 	 26.4.2002 Heard 	counsel 	for 	the 	respondents. 

Hearing 	concluded. 	Judgment 	delivered 	in 

open Court, kept in separate sheets. 

• The application 	is 	allowed 	in 	terms 

of the order. No order as to costs. 

Vice-Chairman 
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(PLTITIonR(S) 

Mr.A.Dasta&S.Chakraborty.. 	 ADVOCATh FOR r.L, JjL  

PETITIO1'L.R(S) 

VR5US 

Union of India & Others. 	 RESPONLNT(S) 

Mr.A.Dev Roy, Sr.C.G.S.C. 	 DVOCITE FOR THE 
RESPONDENTS. 

9. flON'LE MR JUSTICE D.N.CHOWDHURY, VICE CHMRMN. 
HON'BLE 

10 Whether Reporters of local papers may be allowed to 
see the Judgment 7 

To be referred to the Reporter or not ? 

Whether their Lordshjps wish to see the fair copy 
of the judgment ? 

• Whether the Judgment is to b circulated to the 6ther 
Benches 7 

Judgment delivered by Hon'ble 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWHTI BENCH. 

Original Application No.343 of 2001. 

Date of Order : This the 26th Day of April, 2002. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

Sri Byomkesh Dev 
S/o Late Barindra Kumar Dev 
C/o:- GE Dinjan, P.O:- Panitola 
Dist:- Dibrugarh,1ssam. 

Sri Gopal Krishna Mazumdar 
S/o Late K.C.Mazumdar 
C/o GE Dinjan, P.O:- Panitola 
Dist:- Dibrugharh, Pssam. 

Sri Kamakhya Sengupta 
S/o Late R.N.Sengupta 
C/o:- GE Dinjan, P.O:- Panitola 

Sri Rama Kanta Das 
S/o Late Dinesh Chandra Das 
C/o:- GE Dinjan, P.O:- Panitola 
Dist:- Dibrugarh, Assam. 

Sri Bisweswar Paul 
S/o Late Bhupàti Kumar Paul 
C/o:- GE Dinjan, P.O:- Panitola 
Dist:- Dibrugarh, Assam. 	 . . .. Applicants. 

By Advocate Mr.P. Dasgupta and Mr.S.Chakraborty. 

- Versus - 

1. 	Area Accounts Officer 
Shillong. 

 

 

 

Garrison Engineer Dinjan, MES 
Post:- Dinjan, Dist:-Dibrugarh, Assam. 

Controller Defence Accounts, Guwahati 
Udayan Vihar, Narengi, Guwahati. 

Assistant Garrison Engineer (I) 
Lekhapani, P.O:- Lekhapani 
Dist:-Tinsukia, Assam 

Union of India 
Represented by the Secretary to the 
Government of India 
Ministry of Defence, New Delhi. . . .. Respondents. 

Contd./2 
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By Mr.A.Deb Roy, Sr.C.G.S.C. 

ORDER 

CHOWDHURY J.(V.C.) 

The grievance relates to payment of Special Duty 

Allowance. The grievance of these applicants are same 

and similar in nature and accordingly leave was granted 

to espouse their cause in one application. 

2. 	Admittedly, the initial posting of these 

applicants were in N.E.Region.. They however, claimed 

-that all the five applicants were transferred out from 

N.E.Region and re-posted thereafter. According to them, 

the applicant no.1 Shri Byomkesh Dev, J.E.(Civil) was 

first posted at GE(AF) Tezpur on 16.9.1970. He was then 

transferred out from N.E.Region to the Office of the CE 

Siliguri and then he was re-transferred to N.E.Region 

i.e. AGE(I) Lekhapani on 5.1.1997. According to him, he 

was transferred on May, 1994 and worked in Siliguri upto 

4.1.1997.. Similarly, the applicant No.2 Shri 

G..K.Mazumder, applicant No.3 Shri K. Sengupta and 

applicant No.5 Shri Bisweswar Paul were transferred out 

to CE Siliguri/GE Sevok Road, AGE(I) Sevok Road, GE 

Binnasguri (WB) and GE(A/F) Hassimara (WB) respectively 

and re-transferred. The applicant No.4 Shri Rama Kanta 

Das who was first posted at GE(P) Chabua on 28.1.1980 

was transferred to CE Ahmedabad on 24.4.1988 and again 

re-transferred to N.E.Region i.e. 869 EWS on 15.8.1991 

and thereafter he was again transferred out to 

Secunderabad on 1.7.1998. 

Contd./3 
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From the materials it is indicated that the 

five applicants belong to N.E.Region. Ordinarily they 

are not entitled for the S.D.., but if they were really 

transferred out to N.E.Regionand thereafter posted 

again, they will be entitled forthe same in terms of 

the Cabinet Secretariat Memo No.20/12/99-E-I-1799 dated 

2.5.2000 'clarifying the points. As per the said 

clarification an employee hailing from N.E.Region, 

posted to N.E.Region initially but subsequently 

transferred out of N.E.Region but re-posted to 

N.E.Region after sometime serving in non N.E.Region is 

1. 	 entitled. for Special. Duty allowance. 

I 	have 	heard ' Mr..Deb 	Roy, 	learned 

Sr.C.G.S.C. for the respondents. Considering all the. 

aspects of the matter, I am of the view that the matter 

requires to be scrutinized by the Department and 

infact . the statements made by the applicants are 

correct and the ap.plicant.s were really transferred out 

of N.E.Re.gion and re-posted to N. E. Region, they will. 

be  eligible for payment of Special Duty ?\llowance. The 

respondents are accordingly directed to take steps 

for examining each case of the applicants. If it is 

found that the applicants are eligible for payment of 

the Special Duty .11owance, the respondents shall 

pay the same with all arrears with utmost expedition. 

Contd./4 
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IN THE CENTRAL U.E4I NISTRATIVE TRIBUNAL 

GUWAHATI 

O.A NO. c3Y3 /2001 

Sri Bonkesh Dev & Ors 

- Vs - 

Union of India & Ors . 

4 

INPEX 
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Petition (-2 

2. Verification 
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4. Annexure -13 lb 
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H 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI 

0.A.NO. 	 /2001 

! 

1; 
PARTICULARS OF THE APPLICAHT 

1. Sri Byorakesh Dev 

Son of Late Barjndra Kurnar Dev 

do. GE Dinjan , P.O. Panitola 

Dist - Dibi:ugarh Assam 

2, Sri Gopal K ri sh na Ma zumda r 

Son of Late K.C.Mazumdar , 

do. GE Dinjan , P.O. Panitola 

Dist - Dibrugarh , Assam 

3' Sri Kamakhya Se ngupta 

Son of Late R.N.sengupta 

C/c GE Dinjan , P.O. Panitola 

Dist- Dibrugath , Assam 

 S ri Rama Kanta Das 

Son of Late Dinesh Chandra Das 

C/c GE Dinjan , P.O. Panjtola 

Dist -Dibruarh , Assam 

 Sri Bisweswar Paul 

Son of Late Bhupati Kumar Paul 

C/o GE Dinjan • P.O. Panitola 

Diet - Dibrugarh , Assam 

Conted.., 2 
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PARTICULARS OF THE RESPONDENTS - 

1 • 	Area Accounts Officer 

Shillong 

 

	

2. 	Garrison Engineer Dinjan , .MES 

Post -Dinjan , Dist - Dibruqarh , Assarn • 

	

3' 	Controller Defence Accounts , Guwahati 

tJdayan Vihar , Narengi , Guwahati 

	

4, 	Assistant Garrison Engineer (I) 

Lekhapani 

P.O. Lekhapani , Dist - Tinsukia , Assam 

	

5. 	Union of India 

( Repro se nted by the Secretary to the 

Ministry of Defence , New Delhi ) 

	

1 . 

	

PARTICULARS FOR WHICH THIS APPLICATION IS M2DE- 

Non paent of Special .duty allowance to the Ernplo-

yees hailing from NE Region and posted in NE Region sub - 

sequently transferred to outside N,E.Regionand again re- 

transferred to a place in North Eastern Region • Area 

Accounts Officer , Sh.tllong vide his letter dated 27.11. 

2000 raised an objection which was served on GE Dinjan by 

the Assistant Executive Engineer , Assistant Garrison 

Engineer (1) Lekhapani vide his letter No. 1002/3711/E 1  

Conted., • 3 
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2 • JURI SDIC'ITON OP THE TRI BtNL - 

This application Is within the Jurisdiction of 

this Hon'ble Tribunal . 

3. LIMITATXON 

This application is within the period of limitation 

as prescribed under the provision of the Administra.. 

tive Tribunal Act . 

40, FACTS OP THE CASE - 

Ci) 	That the applicants are Civilian in Military 

Engineering Service ( Fs ) under the Ministry of 

Defence , Govt. of India • This application is with 

respect to. a Common Cause of action arising out of 
S 

non payment of X S.D.A inspite of being. elliqible 

to get the same in terms of Govt, Circular dtd. 2.5. 

2000 • AccOrdinglNM the, applicants crave leave of 
S 

this Hon'ble Tribunal under Rule 4(S)(a- ) of Central 

Administrative Tribunal Procedure Rules , 1987 to .... 

• 	file this joint application 

• 	(ii) 	That the applicants are citizen of India 

and 	 Dinjan P.O. Panitola Dist- 
AL 

Dibrugath', Assam A . They are' all Group SC' employees 

- 	Conted.04. 
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I . ... 

of IS and posted under Garriso:n Engineer Dinjan 

The applicants no • 1 to 4 are• Junior Engineer and the 

applicant no. 5 is a Store Keeper'. 

That the applicants were initially apoointe 

and posted ia various office of MES' within the North 

Eastern Region • The applicant no • I was appointed in. 

the year 1970 and posted under GE (A/F ' zpur • The 

applicant no • 2 was appointed in the year 1969 and posted 

unde GE (Project ) No. 2 Missamari •The applicant no.3 

was initially appointed in the year 1970 and posted under' 

GE ( Project ') No. 2 Missamari • The applicant no. 4 was 

appointed in te year 1980 and posted under GE Chabua 

The applicant no • 5 was posted.. under GE Dinjan at the 

time of his appointment . 

- 

That initially the applicants no. 1,2,3 were 

appointed as Superintendent Grade II • Subsequently they 

were promoted  to the post of Superintendent Grade' I based 

on all.'India  Seniority • The applicant no. 4 was initially 

appointed as Surveyor Assistant Grade II • Subsequently 

promoted' to Surveyor Assistant Grade I now re-designated 

as Junior Engineer on the basis of All India Seniority 
/ 

Conted... S 
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4 	
4 

 

 

-.5- 

Applicant No. 5 was initially appointed as Store Keeper 

Grade II and subsequently prorted to the post of store 

Keeper Grade I . 

(v) 	That all the aforesaid applicants were recruited 

and posted in North Eastern Regionhaving all India Trns-

fer liability • The applicant No. 1 was transferred to 

Siliguri on 18.3094 vide order of transfer no. 1034/BR-.I/ 

986/E • The applicant No. 2 was transferred to siliguri on 

1802.88 vide order of transfer no. 1004/2/133/E1 issued by 

GE 868 .Eng. Worics section • dO 99 APO • The applicant No. 

3 was transferred to siliguri on 14.8.95 vide order of 

Transfer no. 1092-651/EIE issued by GE 869 Engineer Works 

Section dO 99 AP8 . The  applicant NO. 4was transferred to 

Abndabad on 2448 vide order of transfer No. 1401/1604/El 

issued by GE Ch*.ta • The applicant no. 5 was transferred 

to Hasimara on 13412.95 vide order of transfer no. 1209/674/ 

EIE issued by GE 869 Works Section , dO. 99 APO 

Copies of respective Orders of Transfer 

are annexed hereto and marked as Annextire - 

A,B,C,D,E respectively . 

(vi) 	That all these applicants , initially appointed 

in North Eadterfl Region , were again transferred to North 

Eastern Region on different dates and posted in different 

places in that zone • All of them have been performing 

their respectivek duties in that zone in different places. 

Conted... 6 
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Thus applicant no. 1 was transferred from siliguri 

to Lelçhapani , District Tinsukia on 11.12.96 and at prese 

nt he is posted at GE Dinjan • The applicant no. 2 was 

transferred from Siligud. to GE Dinjan where he is now 

world. ng  as Junior Engineer , Civil • The applicant no. 3 

was transferred on 1412499 from Siliguri' to GE Dinjan 

he applicant no. 4 was transferred from Ahrredabad to GE 

869 Engr. Wor5s Section • Dinjanncw merged with GE Dinjai 

The applicant no# 5 was transferred from Hasirra to GE 

Dinjan on 44442000 

Copies of the order of transfer whereby, 

• the applicants were transferred from out side 

the N • E • Zone to N.E. zone are Annexed here to 

aid marked as Annexures 	respectively. 

(vii) 	That on 14.12.83,/the Govt. of India Minisy 

of Finance , Department of Expenditure issued an, order whe-

reby a Special Duty Allowances Was grant ed to All Centr. 

Government Emplqyee a Working in the North Eastern Region 

having All India Transfer Liabilitya Subsequently m,the 

Government took a stand that the Employees posted in North 

Eastern Region • On being transferred from a place from 

out side the Northn Eastern Region would be entitled torn 

the said allowances 

Conted... 7 



V 	- 7 - 

A large number of cases were filed by the Employees of 

Central Governmentposted atNE Region having all India 

Transfer policy for grant of Special Duty Allowances on 

the ground that the Central Government classified two 

groups - (1) Employees posted on transfer and (2) Errplo-

yees posted on recruitments • Initially igTibunal held 

that this classification was not reasonable and all caté.- 

go ne s of enployee s were entitled for Special Duty Al lo - 

wances • On being assailed , the supreme Court of India 

held that the classification made was justified and the 

employees posted in North Eastern zone on recruitment 

were not entitled to have this special Duty Allowances . 

However it was held the Special Duty Allowances availed 

- by inefligib].e persons should not be recovered • Accor - 

dingly , necessary orders was issued by the Government 

of India Ministry of tefence on 16.3.98 wierein the 

entitlement of Special Duty Allowances was circulated to 

all concerned 0 Clause 3 (ii) of the said letters stipu... 

].ated " Defence Civilians recruited from out side the 

North Eastern Region and. posted from out side into the 

North Eastern Region would be entitled to the Special 

duty allowanees in addition to the Field Service conce - 

ssiofl 	 - 

A copy of the Of Lice Meno randum dated 

16.3.98 issued by Government of India,Minist3 

of Defence is Annexed hereto and marked as 

Annexure J to this application 

Conted..8 



(viii ) 	That the question of grant of Special duty 

allowances to the Central Government Employee hailing from 

NE Region , posted to NE Region initially but subsequently 

transferred out of NE Region and nposted to NE Region 

after some time serving, in non NE Region was croped in 

other department • This point of doubt was raised by the 

]Depa rtment of S • S • B and it was xe fe rred to the Ministry 

of Finance for their clasifjatjon • It was also duly 

clatfjed by the Ministry of Finance . According to their 

clasj.fication this category of employees are entitled f 

Special Duty Allowances • So necessary Office Memorandum 

was issued from the office of the Director , SSB on 8.5.2000T, 

This Memorandum ci rculates the decision of the Finance 

department • Itjs interalia , stipulates that an employ€e 

hailing from NE Regionposted to NE Region initiably bi 

subsequenUy transferx:ed out ofNE Region but re-posted Io 

NE Region after some time serving in non NE Region would 

be entitled to Special Duty Allowance . 

H 	 A cop y of the bffice Memorandum dated 

8.5.2000 issued from the office of the Dir-.. 

• ector , SSB , East Block -V R.K..Puram , New 

Delhi is annexed hereto and marked as 

Annexure 	to this application ' 

Conted... 9 

6 
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That the applicants are entitled for Special 

duty allowances • Accordingly they were being paid with due 

Special Duty Allowances • But the Area Accounts Officer 

vide 0is letter dated 27 * 11 *Xk raised an objection on the 

basis of the letter dated 16.3.98 by stating that this 

category of errnloyees are not entitled to have Special 

duty allowance • A ôopy of the letter dated 27011.2. issued 

by the Area Accounts Officer was served on GE Dinjan by the 

Assistant Executive Ehgineer , Assistant Gard.son Engineer 

(1) Lekhapani vide his letter dated 2.1202000 . 

A copy of the said letter dated 

02.12.2000 containing the letter of Area 

Accounts Officer , Shillong is Annexed hereto 

and marked as Annexure L to this applicau' 

tion 

That feeling aggrieved by the aforesaid letter 

of the Area Accounts Officer , Shillong , the applicant no.1 

preferred a representation before the Area Accounts Officer 

Shillong 16.1202000 , but , it failed to evoke any response 

Thereafter the applicant no. 1 suhnitted a representation 

before the controller of Defence Accounts , Guwahati on 

9.1.2001 • Nothing has been done for the purpose of grant 

of special Dut Allowance to the applicants 

A copy of the representation sulxnitted by 

one of the applicants is annexed hereto and 

marked as Annexure - !4 to this application 

conted 10 



•1 

I. 

	

\C 

10 

(xi) 	That the applicants have no other alterhative 

but to prefer this application . This application is being 

filed bonafide and for the interest of justice . 

5) 	GUNDS WITH LEGAL PROI)ISIONS - 

Being aggrieved by the action of the respondents 

the applicatta , the applicants prefer this application 

on the following grounds :- 

1) 	That the applicants are entitled to have 

special duty allowance in terms of the letter dated 16.3.98 

issued by the Ministry of Defence Civilian recruited from 

outside the North Eastern Region and posted from outside 

into the North Eastern Region would be entitled to Special 

duty allowance • In view of this position , it is appa rant 

that all applicants , posted to N,E.R.egion from outside the 

N.E.Region is entitled to have Special duty allowances . 

2) 	That the inpugned order suffers from non 

application of mind and the applicants are entitled to have 

their due Special uty allowances . 

3) 	That the entitlenent of Special duty allowance 

would be guided by the order dated 16.3.98 and not by the 

earlier orders .. This order specifically states that any 

person posted to North Eastern Region from out side of 

this Region is entitled to Special r*ity Allowances • In 

view of this position all applicants are entitled to have 

that Special duty allowances • The inpugned order denying 

the Special duty allowaAce is not at all teneble in law 

Conted... 11 
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and the sane is liable to be set aside and quashed. 

The applicants are entitled to have their 

Special D1ty Allowances front their date of posting at North 

Eastern Region 

That for in any view of the matter the appli... -

cants are entitled to have Special duty allowances 

ThETAXLS OF REMEDY EXHAUSTED - 

The applicants state that representation was preferred 

to the controller Defence Accounts , Guwahati , but, till, to 

-day lx)thing has been done . 

MAT1R NOT PENDING BEFORE ANY COURT/TRI BUNAL. - 

The applicants declare that they have not xx filed any 

application before any cc rt or Tribunal for adjudication 

of this Case o 

8) RELIEF SUGHT- 

The applicants , therefore , pray that this Hon'ble 

Tribunal may be pleased to 

Quash the iuç ugned o rer passed by the 

TO declare that the applicants are entitled to.. 

Special Duty Allowances as they are defence civilian who 

were posted to North Eastern Regioü from out the said 

Zone.. 

Conted... 12 	/ 
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To direct the respondents authority to pay 

Special 1uty Allowances from the date of their posting in 

1 this Zone from outside the said zone 

To pass any further or other order or orders as 

this Hon'ble Tribunal may deem fit and pzoper 	
0 

INTERIM RELIEF PRAYED FOR - 

The applicant , therefore , pray that 

this HQnble Tribunal may be pleased to 

direct the re spondents to pay special Duty 

Allowances during pendency oftheir appli - 

cation. 

PARTICULARS OF I .P.O  

IJ.O.. Number  

Date of Issue.  

0 	 L4L 

To whom payable 	— 	
ci 

 

Payable at 	 - 	

0 

11 )•• 	DOCUMENTS 
- 	

0 

Detailed particulars of the docunents are indicated 

in the Index of this application 

A 

/ 

I 

.,,. Verification 



VERIFICATION 

I, S. Byomkesh Dev , Son of Late Baritidra Kumar 

Dev , dO. GE Dinjan ,P.O. Pànitola , District 

Dibrugath , .Asàam do here1j affirm to state that - 

1 • I am one of the applicants and am mell acquainted 

with the facts and circumtance s of. this Case • have 

been authorjsed by other applicants to take necessary 

steps on their behal f • 

2 • That the statents made in pagraphs 

H 	LI3 aretruetokrwledgeandthatare made in 

paragraphs 4LV
vt, ' v1 	

are matters
11  

of records and rest are humble suhmissions before this 

Hon'ble Court 

/ 

11 



;- 	
. 	 h . 	 • 	 • 	 . 	 .. 	 - 	 . 	 . 	 . . 	 , . 	 - 	 . 	 . 	 .-. 	 .. 	 . - 

j 	I 	

-{ANNEXURF-AIJ 	) 

	

..t ; 

	 . 	

:.,. 

: 	 . 	 •, 	 •; 	 • 	 : 	 Y 	• 

	

- 	 I 	 I 

.. 	 - 	. 	: 	• 	
• , 	 • 	- 

: 	 . 	•• 	' .• 	• 	. 	
V : 
	 . 	 •: 	 : 	 • 	 • 	 . 	 . 	 . __ 	 I. 	 • 	 ... 

Plor 

.--iCr  

\ 	
PCrt 	• 

.. 	. 	.. 	;. 	:. . 	• 	 •:• , 	.: 	1::;'.Y. :.: . 	j': 	 .... 	:1 

103/  

—232896 C! 	Byrh  
1.( hrcuh 'GIJ  B/R ()iaj, ) 	

. 	. 

I  - 	

o 1  ZPflOj 	 t::i  

-1 • 	Ycu ic hCrC1y •r)crn 	trrcfCrr( d to C SiJi tfl'J Z- 

t 	thc inict oi St'tc/ 

JuthGrity 	c L1( r OcrLr]rLpGt1r Cr(1C 	o 131322/2/ 
' 	 93/3A/71/Ln 	/DIc (I) nt 09 Cát 93 nd 

ncL'cl NC 131322/2!93/3A/116/1,TC/LIO (i) 

	

tt.  28 Dcc 93. 	 L0 1cut 

2. 	You vail c ciicvL ft r hic clicc ufl 02 Iy 9  
uili rixtt Lo JLU icw fcrLL1ci1 f11cr cv 'iii'u'  

curicy  

VlTC 	1(i Dgt T  Td37  C 1V 	On C'ppl1tt1C1 

4. 	Yo will ui'1 thc rctU'wa.n 	corc 1c " ' 	tJ cC.. '  

( Y 	 L1±IC tc 	(b)Jc 1 j.hc 
I 

56 	Ik -'tiLy c'( rri,.j bc 	c''c 	c' 	otr 	rorrj --L1 - n 

T1CC itc tht your py n 1  cllouccc [or thc ro't1 of A1 9i 
v iii bc ccar1 by t1 ' cffu'. air1 JLny 9/ oi'i) Lr' 	vi11 	c1 II 	C' 

7C3 	jC , 	V1 	I ' 	LC r 	' pit 	fr 	ii 	1 

-1 
Your 'ttcntion L ñitc to CSR 4rti.cic 189 'r 	tc t't if 

yc'u Cul to 'i_prt Lc cw uiiit by thc ' tc cp cifu-c1, You  
ilLfl of 'ppoir'tucit. 

Y. 

- 
-,----- 

ur 
Cop 'to 	- 	 Virrl COil E 1 ( r 

CLEC 0Thut, 	cutt— ai 	rr CE SilriZoon 

CE Shi1on Z01 	$hihon-11 'rhc ctiic r pyc llc - uf 
3, 	CI'1Z D1fl3tn 	 tic ibvc ni1T(1 jnli 7iru1 'r' 

CL Sili ri ,Zoic, Siliuri 	ii1cr 	- 

JCBA (Funic) ?kcrut 
A.AO Shj1].on: 	 .. 	. 	

., 	.'. 
CDA Gwli'ti 	 BtLt pity - P. 2480.00 I  

AG B/R (P) Li1jul 	 Di 	- R. 24c6.00 	L_ °_' 

I Y GE L113 i 	 SOA A 	 - Ps, 	80.00 C 
1 0 	GL E/11 iijn 11 BSO Din 	DA 	- P. 310.00 
1 2.Ii'itcrhri 	. 	' 	

. 	. .. •.-' 	i/s. .. 	- E. . 100,00.  

z_(y)/D_1(Crn)/L_5(0)/ 2 	 1C00 	IC11 s 
.01 

Lctc. o—appt. - 16 Sp -70 

Sit D tC 	 01 Oct 48 
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B68Ehr 

0/0 99 A 	 PC 
::.. 	

Fe.b 88 

• 	 :.' 	- 
1 - 

- Irj— 

 

: SJ?DT: /RG Ts II/G' i SPDT 
1. 	u 	oeby prrt1y trse 	to 	S1l1grj Zone -

L.
c 	 f' 	Su'- 	B/P. G-e i td'Sp.t '. 
irterest 	'  

A. 	 :.. uth EC CAlcutta letter Nc. 

	

r ç'.2O Sa 88. ar.: S1gr? 	 t 21 Jar 2, 	ou 	re'je'i 	fr 	your ut1es. 	thjs.'offjc or. 

	

Nar 9 	ar. rG-rt to y3ur flew fornt0 after va11j 
USUi join1r ioUrey ti.y 

	

2. 	
You ;jj sbjt th followi 	before e 	 station :- a) Cie 	cUrt1fj a tc from all 

- cor1 ezne . 	. 	.. U) 	 rot. 	o)R at10 
- 	 U-- - 

	

4. 	
0 

of TA./D4/TG 	may be' h3oflji:ioa t1ofl. 

no te that your py 	a11owane' fo'r te 	Ath of ar 8 wfl b clje by thi—oIfjce r1 
.pr18 acij onwaris -r1]i be o1ai.r6 	h 	• 	c: fr1tj ,,1 	ft r   fs 	 have PJ1eifly rqpç 	thre - 

U 	 t.)ty, 	 you 
 

- 	

•U  \U 	

U 

: 	
U 	 •• 	

U 	
U 	

U 

f 	
• 

U 	

•- 	

U,• ri 'tIor :— 	
• " 

	

1. 	CE EC O.lcutt 	 U  -. 	 • 

	

2, 	CE Shi!LUrir 	 - For 
Dctaj1s of;.pay'1&;ai1oja 	.s 	

U 

U 	

UrQ ?7 I:•: 	£ r;rs 	

; 	• -2d/_ 	•- •: 
	•: 	 U 

	

5. 	CD, . 	
U 	 U  

P.t) n • 
U 	

U• 	
U 

U 	 - 	U 	
G?F S ubs U  Irr 	

No. 522009). U 
• 	

US ;t 	 CCEG 	•• 	 ..• j7 .. ir' cc/c o  u. 	
:,• 

	

:Y; 	of 	 U 	• 	

' U.N1— 13 

U 	U 	
U 	••,• 	U  

U 	 - 	 U 	 U 	• 	-. 	

- 	: 	• 	- - 	
- 	1• 	'- - 	U- U - -- 	

Contd ; , p72 
Cfa1 arii. 	

- 	 U 
1 	ligurj Thr/G(pV-) Calcutta, - 

AE B!R 

	

AGE B/ti 	 - 

U. 



e 

'1 
— 

.1 - 	- $ 	 - 	

1 

G4rrison nqiner 

	

-. - 	 869Env 	$c . - 	
io 99 ApO 

/265 1 ,r 	 /R de fl •  P• 
Shri 	nurta,urdt 3/R GcTewj: 	 . 

	

• 	
- Tr3/r -  t3FER ON TJRN 0ER  

	

- 	 -- - -. -. 

	

hc-reby 	rme1 
the 	

yafred 
i 	 . 	- 

CECCa1ctta 1cttet0 
!rr!rs/1C (1)-dated 19pt93. s acénde(+, 

dt 451 No - q 
re I i ev ed of Yc1r!dutie$ fr' thi 	ff, 1 	uc 95 (A:) ar 	i1l róport to your ne'. for+t.: 

Usua  
of TA/ ny 	 tirm 	:- 

/ - 	
imit th 	o11Owjx beo 	lea'i'c; th1 	rf1ce 

ra ne ce rt if ic te .(t) -Doartu re ert-
( 	:c1etit• card may 	surzenderto y1-r r'ew 

	

- 	 . . 	

..  

. 	 F1easd note that yoir -- ay 	a11ónces .foz-theqi4') .i1j hc-1ad by thi•of± an3;pay for Se-
1 - irci by yxr new orat ion after :cr 	uty then. 	 - 	

- 	..7.. . 	• 

- 

C rrlaonErnint..e- 

- C14z1i 1  BL&db1 o1 
• 	- CEC Calcutta 	Basic Paj :étai1s 	:- 

	

cEzs su±llc 	 ic ça.Rs.  - 	
-" 3' !orks Eigrs 	PA, 3j15 ' 

IR 	Rs 	354/. 	p 
HPA•(Olt.-R-.:...°-45oI_ •.'- 	:- 	-• - -. 	•.••- 	11OIC!.... 	 Uty$fl)4'-- 	-- 

-- 	2L: 	•:) M:u.. 	 • 	- 	:. t 5n i 	evJ-z 	eductjøà 	• 	. - 
. 	A:) Zb-u 	 . 	.• . 	 -. 

3 	s 	 p.4 'no 5 3O 

	

) 	 fjaJ 
-. 	cxt. i:crtr:t I  A-. 

 
: 	

. 	 •• 

- 	 - - I- .  

\ 	

-. 	

•: 

/ 	v 
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i7LP 292 • 	 4bhint4 
"Office f.-tho GE Chabu 

(àsscm) 

	

'?J>.14011 1604 /E1. 	 •. 	02pr"88 

	

Sh. R 	1Czba. Das SGdoII, 
C Thgh E8 SoCtiofi ) . 

i 1Xk 	 LUI 
Tj '__.014i 

Yoa .1rc croliy po nanontly trdnsforod to CE hndaba Zono in. tkio- 
tath to tako up the appointmont'of Surveyor 	 I (Of) — 

thority &-. HQ CEEC Caloutta letter No,' i3i.8j/2/& c/EZ. Dtod -114 

iotx will be relieved from your dutiosby thia offiborori,: 	il'88(AJ1)Q 
iLU pOib to yOjr rew .thy atjoz. Af4Or 	ii' 	 iñg timo, and 
poriod. 

3 0 	Before departure from this of fiào tEö following' .dDctnts bo- submitted £ 

() Olornoo Cortificato from 311 concorno& (b) Osprturo roort 

(c) Identity 03rd (a) Rt!on Card,  

4. 	It may be noted that your pay and aUonooe upto £priltaO LU bQ 
paid by this of fico and p' aadAUouancas thoro -ciftor" 	on,d-"-fl:'l 
cicd/pi3 by your new of fico on reporting piyOl' dtit thro, 
.ndivi1ua1 is not involved in any disciplth,a17 ese Oo.it 40t Itquiry otc. 

(V ) 

,Crrjson Engineer Chcbtj. 

... ....... 

1, Chief Iginoo" Eastern Command Coutti. 
2 Chiof thincor 	S  

Shjflcyn, 	Zono 
Shiilon—tt. 

36 CE Lhmodabad Zone. 
4. C4E Jorhat 

5 0  0Db. Gauhati 

 O Shillong 
 M GE Chabua  

13 -.1 	(0) 	, .. 	 . 

ATT€ST 

FR C 	 c 
Pa' d 11owanco3 in ro3p0ct of 

unto april !pa '4.L1, 
bø clairnöd/paid by t is of rice, 
tIriMJ 1 q cf j-y  nn d 'i1j n=  
ui'niipd •)o1r)w  

Bftay i. Rs. 164o/—, DA 	Rs, 21 .. 
SC :—'Rs 6P . /.., , 

Aim 
F, noJ CGEI 20/—,' 

(F à/ONo,52636, 	313'ic t4 
)NI z— 14.'89 	c000/1. 
Data of, Birth  

(KARAMJI19jj5 
AEB/R 
AGE /4 14OHAN'.r 

/ 



1' 
J 

- 	Anriexure -i 

GOVERNMENT OEDER 

Garrison Engineer 

869 Engr. Wks Sec 
dO 99 APO 

1209/674/EIE 	 12 Dec 95 
MES/242245 

Shd. B Paul , DK-II. 

POSE/TRANSPER ON 'flJRN OVER • SK-.II 

You are hereby permanently transfer to GE(AF) Flasimara 

in the interest of the state . 

2z Authy ,- HQ CECC CAL - Letter No. 1 31 322/2/93/50/o1/ngrs/ 
EJC(I) dt. 24 Mar 93 

You will be relieved of your. duties from this office on 

15 Dec. 95 (AN ) and will report to your new fbrrnation after 

availing usual journey/joining time 

rdvance of T.A/D,A may be had on applicatjbn 

4* you will submit the following before leaving this Stn - 

4 (a) Clearance certificate (b) Departure Report 

(c) Identity Card may be surrender to your new unit 

5 • P1 a se note that your pay and allowances for the month 

of Dec 95 will be claimed by this office and pay for Jan 96 

onward Will be claimed by your new formation after reporting 

for duty there 

S- Elligible 

Umesh Shaa ) 

Major 

Garrisin Engineer 

Conted.. 2 



-2- 

Copy to - 	 For GE (AP) Hasirnara on 

 HQ CESE Cal- 21 Basic Pay Rs. 1375/- 

 HQ CESE Shillong DA Rs. 1870/- 

 HQ 137 WE IR Re. 	238/- 

 CDA Narangi,Bhy 

S • CDA Patha Deduction 

6. PA0 Shillong 

7 • JCDAnd ) GP Fund j/c No 402049 

8. A.C. Siliguri m Sev,Kc.Rd 

9 • AAO GE 869 	 PWs . OP Fund subscription - R. .1000/-. 

10. CE (AF) Hasimara 	CGEIS, Subscription 	Rs. 30/-. 

119 EIP , EIR ( Internal ) 

Date ofEirth-1Jar11945 

Date of Next Increment - 1 May 1996 

Balance Cl- 	5 days 

Balance Rs. 	2 days 

7- 



ANNEXURE- F] 
Tie; 11/267 I 	

arrion Enqjneer Ben9dubi 
P0: Bengubi (Dajee1ing) 

c3/1ç /E1 	 Dec 96 

Ms-232896 Shri 	 / 
BK Dev,supt S/R-I 

(Through AGE B/R-I) 

POS'i L C/TFR 0i TURW OVEP z $-UPT Ba-I 

	

- 	 - 	 --- -.--.- -. - 

1. You are hereby permanently transerre to AGB (I) Lekapani in the interest of state. 

Auth; HQ' CEEC L/rIo 	l322/2/96//4l/EZt&/ICI)'.- dt. 31 Oct 9,. 
2. You will be re1ievec from your duties from this office on 
04 Jan 	N) aflc will report'.to your new Fmn after availing . 
of usual joining/Journey time. 

3. You may draw TA/DA arv.a1ce on application if requ.red. 
4. You will submit the folLo%ing before leaving this offiee:-

(a) Departure report (b) Cierarce cert from au.. concerd. 
(c) Ration C.Erc3 if any. 	. 

S. I/Care may be surreoered at nei Frnn. 

1ease note.tha'c'your pyand a11c€sf.or the.monthfDec 96 
will be paid to yo.I by this office' ai pay'and ailces f Jan 9. 

1t1 CiPJ1S will be claimed by "our 'cw Frnn. 

Cc:r_tizcie0 that the mdl is not -..-' 31c'e in any Dip,jCiotIt C 
Inqumry/sPE/5uspensjor case. 

	

- 	 . 	 .. 	

.. ,.... 	 •:' 	 :,tt 	;'::,. 	 . 

I 	 - 

SahjaySharma ) 
/ EIZ  

Garrison Lngineer 
Distr;- 	 . 	

0 

.1. . EQ CEEC Calcutta-21. '.. The Pay & AlIces and.other parti-
2. HQ CESZ SeVokeROado ..... 	culars of the above naje:inc1lz- 
3 	 o 	 r 
4: 	A;Iri t.......:. Basic- Pa 	- R825/- As, on. 1.1.97 
5. HQ CWE Bengdubi 	 DA c19% 	P.$ 44/_. 

• 	6, . A:-C.G3engubJ. 	 . ...... 	. 	
0 • 	 . 

7. AC (I) Lekhapani,c/o 9 APO Deructions 
CE Shi.11ong Zone. 	:GPF ss-..'..Rs 2000/-.; 	: • :. : 0 

CDA Gáuhátj. 	. . 	COEGIS 	;I 3O/.4......- 
GE Uinjan. 	 P/Tax 	 25/- 
All Secs/Sub Dmvn, 	Other Var'iculars: 

Dt of next incrementj-01.01.98 
• . . 	 •0 	

Dt of Appt 	. 	: 16.9.70 

	

0 	 Date of Birth 	•': 01 Oct.48 
GPF  

0 •   Balanc.eof.Leave -. 	-.,., 	
0,• 

ISILd 	I 	•• 	( 	.-..-.--........-.-- 	. 
CL - 12.. days ard R/H 02 ays 

4 
/L 	

•0 	

: 	 • 	 . 



I 

AN3EXUPE - 0 

AGE (1) Zonal Laboratory 
Sevoke Road 
p o.. Sa.lugara 

Dist- Jalpaiguri ( W.B ) 

10 14/2/Lab/7 32/El 
	

Date 01 Dec 99 

MES/265107 

Shri Karahya Sengupta 
JE(civil) 

POSTING / TRANSFER ON TURN OVER - JE ( Cjvj ) 

1 • You are hereby permanently transferred to GE Dinj an in the  

interest of state 

Athy - KQ, EE, Calcutta letter No, 131322/2/98/3/01/ 

Engrs//EIC (1) cated 13 Apr 98 

You will be relieved from your duties on 01 Jan (AN ) 
000 and will report to your new duty station after availing 

usual joining time journey period •. 

AdVance of TA/DA pay as admiible may be had on applica - 

tion. 

Toy will submit the following before leaving this Office - 

aJ Clearance Certificate b/Departure Report c/Ration Card 

5 0  You will surren&r your Identity Card on reporting at 

your new Stn.. 

You pay Allowances for the month of Jan 2000 will be 

claimed by your new unit only after you report for duty there 

FOR GE DINJAN - Certified: that the individual is not invod 

lved in any disciplinary's of 1/SPE Cases , 

'4  O;D~h 00- 

Counter Signed 	
Sd/- Elligible 

Sd/- Elligible 	 ( K Sengupta ) 
) ( Si rya Prak ash ) 	 JE ( Civil

Of fe • AGE (i )zonal JE( SG), G I ( J ) 



51  

-2-. 

For chief Engi:neer 	 FOR GE DINJAN ONLY - 
Details of pay of 

Allowances for the month of Dec 99 

has been claimed by this office as 

under 

Basic pay - Rs. 8,900/- 

Rs. 3293/- HPJ- Convy, Allces  

Other Info nnation 

Date of Birth - 01- 02- 1949 

Date of increment -oi Jan 99 

Deductjon. 

GPP- Rs. 3050/ p.m.. 

C A/C No. 533398 H ) 

CGEGIS - Rs. 30/- P.M. 

LEAVE AT CPEDIT. CIt = 08 days 

R/H=02 days 

E/L= 

Distri1tjon 

1. HO JEES , FW , Cal - 21 

3. HQ CE Shiliong Zone 

3, cWE Dinjan 

7 • CDA Gauhati 

9. AO Si].iguri 

1,1.JcOA( XRd fundsierxiit. 

2 • HQ CE Sil igu ri Zone 

4. HQ CE (A/c ) Shillong Zone 

6. GE Dinjan 

8. MO Shillong' 

10 • CDA Patna 

I 



- 

	

NNEXLnE H 	v 
- r 

2.
'Ali Dsj2n 	:K .as S,. Gd? 11 (rtdhoc) Dat, f birth 	: 	1 	r 1959 

) 	1 	pptt. 	28 J:ri 1980 

	

3. 	Proc Jinq from 
 

	

. 	Proc 	lng to 

tur. 	f poSting 	it. 	'sting. 

	

8. 	h.tx  
-C/T 

. 	0 .t 	f 	 14  
U'it. 	f nxt 	: 	C2 '.ay 92 incrcrnnt 

'utrjt., 	

l)un1etter Nld.,  
ê1j- 27 rr9l 	 d a t  

.r mithly py : 3/y 	 R1s. 95/— HRA 
nd a.11./,flC.S 	

L4C. 	s. 	5/—p.ui 

Cul FUd s, 56_ Ph 	/C3o 1563' 
CGEGI.3 

PiI uptu UnCJ for 	31 'Aug 91. 
Dt :f Jrrjvj, t 
fl. St 	

: hftr avi1ing J0Uey/jonjng period tj, 

C/L 	1$ da ys RH 
16. 1  

lCL bk 	 Yes, 	
book centraljsfld CiintrDJ I •tj 	r not 

17. Py 	'Il"WJflCOS ut 	nd fc 31 •g 
9 have bec.nc1ajd 

and will b Llljd by this 	 Py 	 wef 01 Sdo t' 
will 	clajrn 	by his n. 	fzmatj 

•.wllj 	'bijt ti1 f1-,jn bf 'r lving thiss 	 ice  
 

t 	
(b' Cl.?arn0 Ctrtjfjcate • 	 ri 	
(ri) 	ntecn 

19. 	It,  is nct invoiv L d in iny disc1irry 	se/SE/C of I. 

) (JARAM31T St NGU -  - 
PEB/R 

- 

r 

1 

( 
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4*... 

. 	 . 	 '.. 	

..;ii.'::. 	. 	 : . 	 . 	I. 	• 	. 	 . 

.1 	J. 	 .,. 

Q 	 J 	It ':3 	 . 	 . 	 . 	I 	 • 	 . I . 	 •, 
Lci 

	

- •_t 	, 	 . 	 . 	., 	 . 	 * 

. 	 . 	 ••: 	 • 	••. 	 . 	 ,, 	 . 	 , 	 , 	.., 

	

I 	 t 

. . 	 . 	: 	• 	 . 

- 2 - 	 k 

oe 	1 $1 5  at nntio is dr yn to 	Ict 	lB.U'.hJ Eaii 
r) r.pa:ri to rje*, 	 data, he wiI be 

£()tjt1jd ror ro py and a1jo.y3nccs r1d 	 y. 	. 	. 
p. ricd wt,L1 h!v no 1.on on ny 	 [ 	. 	 ' 

V. 	 is in poss,~ ssin of Pt Idertti y.C3rd.bearing.No . 

O.-57flh1 which will b sur-cnd,..rd c,t his new unit who will 
. ' 'r4.tuIrI Lij s -,ma to this office. 	. 	 . . 	. .. 	 . 	 . . 

	

l 	i 
. 	 .._Jl *_. 	•_.e_ 	•. 	 . 	L 

.f 	.:.. 	 . 

- 	 c 
—r 	 I 

(.if Er J.ner 	
0 	

:' 	:('B. ThixinnelaRao ) . 
h:r1 	i 

 

	

. onL 	 Adr9ffr I 

	

_80003 	 Chief Eng1ne1j 

C 	Jul 91  

I 	 ;• 	 . 	 0 	 0 

.4i 

* 	

.;:: 	
• 	 . 	

0 

Q1P L11 TItY 	 j44 

C..1cutt..  

Ews - 	 1 

v- (Ci)rt SC ) J ipur 	MES-238623 Shi4 	Das,S/—I 
(TI*ough €-8 Secpn 
sixficoPLes) 

_____________ 	 • 	 : . j:. 	 • 

v 
- 	

.'I 	 . 	
••:•-•. 	 • 	-. 

Ei 	:iL 	. 	 . 	 •.. 	
• 0 	 •,. 

H :. .•-- • •. 	• 

Elr' 	. 

• 0 

I 	- 
- 	 I  

• . 	0 •• 	•. 	
- .*- 	• 	

0 	 .. •• 	- 	 .! 	• 	 . 

I 	 L 

I ..;..  

— 

- 	 . 	• r. 	I. - 	 .., 	,. 	

•0 	 • 

dj 

	

I.  ....-•. 	 .) 	 - 	
• 0 • 	 - 	0 

t 	
1. 	

II 

I' 

	

*' 	
Ij 

• 	

0 	 ) 	- 	.--.. 	
\_ 	

-H ,'• 	

0, 
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.[ANNEXURE- 
Tele: AF- 387 	

Garrison Engineer(AF) p 	
s 	P .. 1027/ 312 	/E1A 	 : aimara 	in- 735215 

Lr  Apr'20Qo 
vE_.242246 SRI B PAUL, S1 I 

(Through B S 0 asimra 	) 

OVER: 

	

1. 	
You are hereby permanently transferred to GE DINJAN in the interest of State, 

/3 /. 
Authority: HQ CE EC Calcutta letter No l 3i -322/9o/c/ 6e/Engrs/E1C() dated 31 Oct'98, 

	

2, 	
You will be relieved from your duties of this office 

on 30 Apr'2000(j) and will report to your new formation after 
dvailjng usual joining/journey tijne, 

You will submit tne folloing before baying this o 

(a) Departure report .(b) Clearance certificate. 
(c) Handing/Taking over ntês, 

	

4. 	
Please note that your pay and albowncos for thmonth f Apr'2000 VvjJ.l be claimed ana be paid by this nffice and f.r !ay'2000 onwards will be clainid by your new formation after .1rival f3r duty there, 

You will s urinaer your Identity Card to your new fo nn..-tion n reportinç for uty there, 

	

6. 	Advac of TA/DA/ay as admissible may be had on demand on te utrty of ths Movoment orrer, 

'79 	 GEI2INJAN3:Ly: 	It is 	Cetificd 	tiat 	te 	abo'e named individual is not involvod in disc.plinary Cases/C of I/1h 1-  - 	C- ca 

r. C Dug, IDSE) 

øo 	Distrjbutbor 
Garrison Enineor(AF) 

. 	. 	Q CE EC Ca1cutt21 FOR GE DINJA:J ONLY ) ) Sh1uO!i 	Zone 
Dca:isof?ay & Albowancos in i/. 

. HQ 	E DINJAN M3242246 Shci B Paul, SK I ar 

. GE DINJAN 
:. CLA PATNA19 
7, Mo SIL.j:cuRI 

a 	.jc 	Pay 	- '701.00 
ODA , 	Gauhati 

b 	DA  - 	1739,00( 	')  c 	Trqnsport/Ac 	- 	75,00 .  MO Dinjan 
0,AGE 	B/RI(I\I) 	-Lsjm.ra 
11.AGE 	B/R 	II(F) t1as;Lmro (a)iT 	 - 150O 	A 
2. 	AGE 	F3/ 	lIl(A?) 	f-isim 	;a 4 Q 

AGE 	E/M 	(AF) 	Is .;iu- a - oo (L) CLL 

	

3, 	B 	S 	0 	i - 	.smr. 

	

4. 	ym M 	Lmo1.oy@ 	Co Op 
U 0 B 	 - 	01-1-1 

COd:t 	ocicy 	!.TD U '' b 	 - 	01-5- 2uu 
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No I 	
Governent of India I I 	i 	.• 	 i'nistry of Defence V) oew  De1hi the 16th March 1998 

: Field service concessions admissible to JDjce civjlano in area classified as Field Area and 
I1odifec1 Field Area - Clarifications. 

S ......... . 4  

The undersigned is directed to refer to Corrigend No 
;.! i72bJ/AG/PS_3(a)/73O/D(pay/Scrvi 

ii 	
. dt 174.95 andto sy the ont 

	

	 a ?L1e Supreme Court in civil Appeal No 572/1 997 observed as under and had directed the Governrnpt to  .tfy the order dated 17.4.95 accordingly ;- 

UWC are of the VIGW that the Governjerit having been exteflding the benefit of payment of Special 
Duty Allonc0 to all the clfence. employees working in the North-Eastern .egin a 	the orders isued by the Government: from t!rrte to tJ.rn(? as on April 17, 1995, they are entitled to bobh th spci;.i Duty allowance as well as Field Area Specisi C p.enoatory (Remote locality) Allowance, The 

.:.aJnc Caine lCo-ble modified wef that date. Therefore,: • 

	

	 respccUr.' of the fact.hether or not they have., been 
deply3d arJi:' to that.date, all are Cntitled to both 
Lh. •Jll:y; 'n].y upto that date. ThorGaftor 

the p.con]ether, transferred earlier to that or 	
th 

a:sf.Tr'J froir.; on or afte that date, shall be ct'eie to pc.ni of only one sot of special Duty • 	jJo':rao in torrn: f the above môifjcd ordor." 

cgtrd: hc payment of Special Duty lowanco 
to .th dfoncc i.vilian personnel deployed at the border 
àrea for support 'o operational re4uirement, they face 
te 1T1iCi not_1itjes supporting the army personnel 

tho.Neossarjlf' they alone require the dub 	aymrt . ordered by. the Government but' they 
bo 	rv of the same since they are facing 

injj1l Losti].j:tjcc in hilly areas risking their lives as cnvis-  
in thc Dro.oeJ..ings of t 'i0 dtrmy dated '.Janry 13, 199' 	

' 	. 
2... Thc on!.bloS'premc Court in civil AppealNo 3251/93, 
Union of"Ind.ja v/s. 3 Vijykunr and others had held that th oc La 	') pnsatory AIlor-wcr incL iding Specii.l Duty 
1&11owance to Céntra]. Gove'nr 	employees in the North- . 

• Eastern Region will be admissible to, only those who 'are 
:Drgifla11 recru± ted in regions •othex than-th NorthEast and 

from such outside region to the l' torth-Easern Reg.on. Accordingly,. I am directcd to convey 
The sanctjon.that Dfence Civilians who. are, working .n 
'io1d. servjCo ' ncc'szjons as applicable, to rceive SpetL1 .u1 y Allo,nr r at tho app11clo rates prov ded thLy, had 
cn origi riatLy roLl uitcd outs.de the North-&3.sl o 	e ri Igion 
d havebeori Iransferred to the North-Eastc.rn Region frorm 

	

Ue'h out dc ' egio. 	
. 2/- 

- - ''•"4"•."• 

I 
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vc:' : L ad u iiit 'Lri cc:ordance with th° a.:uL 
ri J.u' dntwd R. A.9j I with ci irific -xtion in thc 

';.J.L he i uojrod in sc far as thqy 
relate to the porial bu ynaU 17 	95. In- other word-s. : - 

,J 1t ho ir IU Jon acoun 	f 
[f'oco Ci;:liris i.n respect of Special Copen 

itui''j (joi1' 	I)(iity) /LllOWflCC as woli as Sp:ci]. 
i)utv 1'  . 1.owricu in rus puct of prsonnoi postu1 in Nor LI -i- 

•:in iion priJf to 17.4.95L 

) '.11m T:L: Lice civU tans rocr'td frim outsi' 	tic 

	

rth •Eas Lcrn Wgion 	postid from busid into the 
Ro ion wuld- ho entitled to thu Spci. 

r:' .i;y J1 	 ir. 	Idi -.ion t 	 SrJiC' 

-. 

i:.i.) SpciJ. coinpensaory (iterhoto Locality) ;1lowaricc 
vr, b aln13 ssiblu alonw th fiJi sd iic. 

concussion in J 1rcS beyond 17.4.95 and ovpaym -t made 
• ''j 	.yrc.oii.t would be recoverd. 	'H 

;ith the concurrence of F1rncO 
rri u t'c j' ID No 232-P1/9B antbd 

H 
(WA, Spbrabania .nl 

	

Mar 	Cr:t.1ry to thc(ovL 	Trv 1 i .... - 
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• 11 Ai.\'NEXURE..: 'j 
Lou 

No.42/ss/AI/99 . ( le) .  
Outru oi 

Offja of the D i  E tot. 	 rct0 	SSO, 
Dlck_v, fl.K.Purni, 

Nuw D,1hj - 11006 

Dated the,  

uci. 3. duLy A11.o ice 
for Civilian :rnU.loyoes of r; 1. CQVUrTt,IIII. rrving in th 	St L 	nd Unlot of North Eastern Region 	regarding 

•• •. •. 
i; j o iU picw 

Iintj horoj 	a oo y of Ci hint S:1:Lar-1t LO lIo.2O/12/99.A_I 1799 dated 2,5.2000 
c1ariLyj 

Lh 	Sit jrjfl Qf 	
by ss Dfroctorate V do 	No. dated 2.9.1999 	

the above Subject Eo 1r.hyr r cestrr action at your end 

2. 	
lcas acknowledge rcci)t 

•s.s 1  r.onj 
JOII4T DEpry DIfj r()u (i) 

lot 

.•* +/ 

t. Fh i)ivt 	1 dl 2. 	iu DJ;c;, J'c; i 1Lf1onq/p(' S ahn/TC Salonib.rj/. 

	

'iC K 	rs a iri/j'; GV1a1dan 
:3. 'ii 	CC!I1IUaIL 'IC 

Far!daLtd/CSD&W hopa1/C3D&J 	lorjbrj, CSD! Sarsw 1 , 
• i', 	o t1:Lc, 1-2/A..4 UraTlch. 5. 	:1J'Guarcj i.ti 

tr() 	
J/6•. 	 (7 

Copy to 1 
, AO3STh 	

: for favour of 2 Accounts Officer ,Div,Ht) .NAD, irif orrtitjoii and 3 • co: 1DJ T,Wtr 

1' 	
D 	

rvc:3 ary action, 

/9 

• 	
• 

s AO 

/ 

API A 	1C;,\; 

•SSBju. 
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COURT (\F 

Cibj 	
secreLr1at 

.1 

	

DULy AlIowjn 	
for CIVilian 

employees of t 
CGntrai Govcrt.inier Serving 

In the States and 
of North Eastern Regjo — regarding 

	

u rJ .JCIOrILU 
my kindly refer 	their 	No.42/s 

/'9(U)759 	
31.3.7000 on t 	subject mentioned above, 

2. 	
Th pOjIj<. 

of, dOUbL raised by Ss in their 	No.42/ssB/ 

AI/99 (10) ---5202 dáLed 2 941999 have be 	
exIned in 

Wj 	I ir 	o r,, 	- 	
I N I 	in I.i-y 	

(t)LpL-L.1.11 	j 

d1iJ 
ij .• J.Ll(lt1011 

Lo t;ti:j po 	of doubt 	QIV 

Ui1(jor Lor iflto-0 	

and flCcogsar actj0 	: 

	

.1.) 	'I'I i 	I 

h 
on 2t .11.96 in Writ 	

No,794 of 1996 held 
0 	

Lhatt Civilian ern[)lee 
Al 2. Tnd .1 	t:.i' 	ar 	Who have  lJMJ)J.1.ft  L thu JrnL 

of DA on 

	

• 	being PO3t(d t0 any tatjo in thC 

	

regJ0 from 
U51 	th regj and  In the f011owing 

	

a Central GvL 
emp1oy 	Would be eligj 

• 0 	 OC the grant of SD? 	 in vi 	the 
cIjfjct[. •iss 

	
by tho Miriisry of th 	u No.1l(3)/95E 

• 00 	
dated 7.5g7 

• 	-•Sonl.ong 	to OuLJ(jc.,
Ion hut 

h •ts 	iL 	o E irs t appointment In ti 	N.t;cJI()fl 
after se1ectj0 

	

bs 	Ofl the  
I Lm1 	iii: 	

ajj Ifldia has is and 	 No hv ing 	

i-sed seniority is L 

	

•Iiidj;j irin. for 
•1 ' 1 	lILy 

,\ 	
fr 	

Lh NE Regj0 
Se1U 

on 
Lh ijj,; of :m All Ifldi 

recruitment fld borf1( O 	L li 	Conit r 1j n 
,,• 	

1 	"IIIIOU ::&.IIiIflI.jI, 	

CtPPOIIILIIt,IIL 

Jn I n 	Lj Iii Lh 	
1:, E . ig iofl, He has 

	

.t 	 also 
All. 3. ri 	1 	

for Liabil t Y. 
An 	 ()yj 	0 If .I .Iucjl(rt 	

ip 	Lnt ud 

I L up I 	or n eiiip.1 	based on loc 	0 
rcrLijLtIlL 

Whefl Ll1re Were rio cadre rules 	 NO for the post (prior to grant of SDA Vjd !•1±tij3 try of 	
ON 	

2 0014/2/33E 
dat 	

14.1203 and 20.407 read with 

COULd 
. 

	

0000 	

0. 

1.i ) 

LI.) 

4 0 	 — 



30 
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o.i 20011]/i6/13(; 
	dt0d 1.12.88) hut 	

t.h r)c)st/cadro w as  Li. . 	nJ 
W.L1j'i '::o:un S(11ioriLy llst/ D!offl, L .oi '/.ii ibid Li TL- 1!I3 fer Liability ii IM CQnL inuirig in the NE Rgio JcJI lJ : y 	n be Lr;g 

£orre out to lII/ 	f>id( 	'.;.i] 	ThONI 
 

"e (Jirpn having 

1.i  f Au 	JOYi.(: i lL)r1 	Lo NE Uejon and 
po Lou out; .Ld NE Region / h Liicr ii. 	j II. L 	ii.r .tb1 	for SDA if j o : 	d/Lr:fi ferred Lo .!E Regjo 	He is ; i ,1 o  having a COUUflQ 	

11 Indj sehiority '11(1 IJ.1 LILd.L;I 
E; Iur LIbi1iLy. 

i.r 	frotii NE iegio 
• postc 

L 	
bu c  ;ubsoquen1 . Lrrit forrod 0 lit 

of liE Region bu re pogtecl 
YES 

LU 	I J.i!n tLc)r omct 
ion 	 Serving in iion . islE 	I!c ,j 	. 

'fe NQp 
Dpt:t.of Expdr vidè their uo 

	
In case the 

".0 	
dated 7.6.97 haVe 	enploy a mere clauo in th C. •tj)j)3 LnLnvr u t- 

0 	
ord(-,,, r t0 €ho effect that. 	

NE Rcgjo 	1:; 
OL KwnQc1 i ....liable. to be 	

wt 
Lr1's [erred ar}jr0 

 in Ind ia does not 	
NE Region h 

Ldc him 0 lig.th0 for tho grant of
Is 	

ii1 L)ULy/0­10vla For dotermj 	 not enLitled 
to SDA tj]l he 

0L l:liu 	cJ:fllsslbil 	of. the 	
.S Ofl 

ZL CUL)Lra) 	
.Vilj 	

ferre out 
(!IrJ):l.oy(( 	h;i vi, 	.\.i 1. 	: rd j. 	T 	 j: JJ.db.j I .ity W.L1.L i 	by dill )lYlng 	Ls ( 	ie Lj icr rctuL,, nt to th 
CrV 

	has b(-,en made (Ji 	J..L 	lvii., 	bdjJ, 	(b) 	'il(i, su:c)nlUl..i,l 	Lu 	1f() 	i'.)lL; UI) Lhu 
., I, t)LOIulotLri b ML (UtIUii(>It 	l.uJI.i.UrJt.y 

ior LlIOcorvJ ccj/
CA  

	

i. 	1 	
(c) in th daso 

i a 	ru c:IL YsLeu, made Ofl All India basis 
it 

. 	LrornoLtoris are also done on the 
of 'ij Irucila Coorj Seniority I I 	 • 	

the beve ts TJ1 I UfI1t)LOYUL:; rect- ultud on 110 .A1.L India bcsj,  

	

and having a common 	
. of AU India basis 

 

	

J:r)L pronc,l infl Cute. are eligib0 for. 	

0 
çjri 	(. 	

irr [ect1v0 f the Lii L tThu @fflplOye hails f 

or Posted to NE Region from 
tue the NE Region. 	. 

NIP 



0 

It has alL2ddy 
beur-r Clarified 
by frOF thaL 	merE 
claus Inthe 
'PPOiflLrnunt orc3or re(Jarding All 

I ndiaTraflsfr 
Liability does not 
ma)-e him Clj(JibIG 
for grant of SDA. 

Thu payiint mL c to e111p1oy 	hailing 
from ME Reg100 & 
posted iii NE Pe'Dion  
bu ruLovrud from 
the date oE Its 
Payment, 
also be added th 

)'Yflitr)t iflate 
to 	Ine.ligible  
umpoyes hailing 
from 	Region and 
POtcd in NE 
be rcovured from 

the date of Pdyniort 
or after 20th Sept, 
94 ('hLvt,r •1.- 
ItLuL 

F!niricu Divj-   , and Ministry 
dated 30.3.2000 

' 
—31- 

vi) EJuscd 
on point (iv). above, Some Of L 	 of havu uLJ- 	

of SDA to the eIflpjoy5 
hailing fxom NE. Jeçjj 	and potj wiLl1!0 the 1ogLon

in thu case of Others thu 	
h.ivc objeCt 0  J) 41 Y1'(I E"IIL of SDA t0 uI11PlQyees ha 11 Lnrj I:rQfn IJ 	ReCJ .to1-1 and PO3tQ( 

W1.Ll.n th NE Regio0 
i ilv of Lhe ftct that 

.LtL>it ity lu Al 	 I
l Ind 	fL5f 	Liability or Othoi-;j90 In such cases WhcjL Shc)uJd } 	thc norm for 

PIYiiit Of SIDA ±.e• Oil fUlfj lung LIi criLerla of. All Ind 
IccruitnrnL Tet & to prcrnotjo 
of All India Coniion  

been 	 are 
Seniority basin h1vjfl(1 

° alJ, the emp.Loy003 oligjhj for th(_1 grant of SDA. 

Vii) VIjj Iicr thu PlyIncriL cri;j 	0 SOmQ CIilpjoYecS iiajjj 	
froj NE Reg100 

and posted in NE Region be 
recovered after 20 
Lhc. 	 /9/1991 i.e. 

i 	(j F 	(JO .ii Ian of t 1)ri 'blc 	
Uprujn(. Court alid/or 

payn'nt of SDA should ].l .icJ to all IflplOyo3 
b 	ri  
:i.ri 1 i.id i. 	ho', 	ha .Li in 	fr: 	i 

thu date L thu i.r 	p'Li1tt nt if thcy have 
and arc .)LOjfl)çç} 

on the hc! of All 

	

IniUH Cutgu,,,1 	uiii ri1-y LLj t, 

	

• 3, 	
This 1SSU 	wiLl the COnCr(. 	of tF Ca)jrL Sec trjat Vj0 Dy,N0j349 

dated 11.10,99 

	

Of 	
(EXpc(iLuro) s 

1 .D .No 12 °4/E-II ( )/9 

Sd/- 
( P . N • TK UR 

	

• h i. .1. N , :.; J]uJ .L, 	l)Iroc Lor, 	ilc 
DI! IC1'QI 	(Sl) 2 . Shr I 	• p .l(urcE 	IJiroctor 3513 3. L3i-j 	(RcFd). 	.S , 	IG 	

r 
' .Shrj 	J.r.f.1cir-1 	JO 

 

.Slirj ,\:h 	c:hatulVedJ . js (iOL- ), 
 

6 .Shri 	.s .c;il 
LI)jrectoi- of •\cco1l1t DACS  

7. Sdii: .3 .11. Monon 	D.tLctorpt.n 	
(3) pj., CTO, CL\ 

dLiL 

KARMflT sii's1O 
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A .  Copy. ol AAO 3hi11ortg  1ette Uo 
in rocpect o±h 

he1'ejth for 'tour, further act.on p2ea 
4 	 iri.Lorrnod accord ngly. 	A 

r 

I 	

! 

.' 

- 
copy of t./O hi11on leLter Uo FI1/1/3O 

. 	S 	 ' 	 .: 	 , 	. 	
: 	• 	 •: 

SUB 	AS 	oVi'to  

-. 
1,  p-  'Lii on accountoC SDfi' 

?o cv/o1/L/36 dt 10 Jul 2000 and fC 1 / .- . 	 . 	 . 	 . 	 - 	 . ., . 	 ' ................ - 	
• / /515 t1r1 JL baruh, AE 

jQ\r •/(—J aid 	iri Pfto1 Cand'AEI 
fli: r jj Ln tulact] oned ,ith certain' rcm3 . . 	.. . 	 . 	 . 	. 	.. ., 	. .. ..... ...... 	

. 	'1. Z 

in tu connection your - tcer±jn 
pl'QVL ion contjc1 in p'rn 3(ii) oi' G 
L(3) c8/D/C1yD 1t 16 ftr 98 \1hiehlt 

C1V reci u 	m. Led fro 0 u.s1cietFp 
mnn potcd Irorn out31U eLnto Jortht 

r 	 entt1ed Lo pec11i dut7 alice, 	Lho 
apointd in L1t a such they ar 	E 
per a avE. provi..sor. n 'spite L'f 

-44 

of hav1n ni] IndIa tfr ha iiityt.? 

,?4l 
. 	'.',,.,, 	.,. 	.. 	.... 	... 	. 	

:. 	. 
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LANN'E'XURE- 

Th e Contrct7jr of Dofnc. 'ont 	 : 

S&B : A!i&JflIU77 OP SDA. 

s taici np, éUfftrct a.tfltct7 	ar 	adtbUUp of..8D, it 18. urpr 	to noD t1t indduJ -wor7tinj In the on 
 

admisibtilty of C04 IS di!! ntipd 
?rcL8rn($/gri1ar ctn, %ndftdtjrwor Zin wider 

dd8LM t7hereas In of C Drn cr aJ1od. 

Tht 8r, arrar bi)) r'f 'an to Jiz n e 1'( vvs prc? 
, AQj!(1) a nt9 forard to AAO 'Tht1i, 	No.C/O1/L&/?6 data 'O J1 2A 0  Th 	 rtnrna c4AOflcnç • 	)ottr' NO,PM/1/303dj dt 27 !ov 2K(Copy 	1ou).!t i •n • 	tab 	hd ftct t1at Crnt of irdIa 	ed 

ton takinp into Co 	•rafn of all tii u1i*r polle!mq nd• 
• v 	OP O nO. to be tratc,! 

0 • 	 •••• 

In. tT prt 'c 	ot,t of. Ind ic"pirnp c2arf.t 
on 	PK rrrding 	iiJIfj Of LM 	AO 	12r • 	dfløI 	 . poJi,j dt 16 Var $,with,h 	. v'er, 

	

rdn1y ovr mt 	nflon 2' rzetd  
In 	 Hn I a Y4 ehdoinpItI t1 foJ1in 

• • 

	 for tmuiu •1rind c On s dratføn 

(I) I$jj app. ttic'n. 130 Jur K 	• 	.• 
(U) 	do 	 dt R i 1 	 •• 	. 
(iu.) 	 ft76Dc.2K 	' 	 • • 	

• (ft,) A 4O w5hiiicnp 	x 2*ttr No Ft/1/3O3 	t 27 iWov ;K 
(p,) Cot,t of fnia cabinet 	rctrZ,.jetr ?Io, 	• 

	

dt 2th2K. 	• 

Tr,M 	you Sr 	; 	 • 	
: 	• 

ra 

• 	 • 	: 	$vvdt1?/t? GcZ 
32896 • • 

(j 	 • 	: 	• 	 • 

iic 	ijj 10 • 	• 	
0 	0 	- 

A. 

	

its

0 	 •0 
• 

.7 

S1NG 

• • ta t;1OH 



IN Ti kCEiTRA1 jD 	LE$T.JI V E. THLUL 

CUWjüIji.iI ii1Cd : : GUi.TI. 

J 
Shri B.Dev and Others 

- vs - 	 L) 

Union of India & Ors. 

- AND- 

Ii LEF,  H.TT]•d Oi? 

Written statements submitted 

by the reapondenths. 

The respo ents beg to submit written statement 

as follows :- 

That with regard to paras 1,2,3,4.1,L.2 and 

4.3 to 4.6 of OI, the respondents beg to offer no 

comment s. 

That with reard to SIYAM paXa LF. 7 of OA, 

the respondents beg to state that as per Govt. of 

India, Plin of Fin (Deptt of Expdr) .O.x. No_20014I93-

E-IVdtd. 1LF.12.83, special Duty allowance granted 

to the Central Govt. Eployees who have dl India 

transfer libility. The Hon tble Supreiie Court in 

Civil Appeal No- 3251/93, Inion of India-vs- . 

Vijaykunar and others had held that the ecial 

Compensatory, 411owance including pecid zty 

Allowance topentral Govt. Employees in the N.E 

Region will be admissible to only those who are 

originally recruited in regiOns and AT Guwahati 



\J k 

- 2 - 

judgment delivered on 21/11/2001 that NE recruitees 

are not entitied for payment of SDA. 

30 	That with regard to para 4.8 of OA, the 

respondents beg to offer no coiments. 

L. 	That with regard to paras - 4.9 1 4.10 & 4.14 

of OA, the respondents beg to offer no comments. 

That with regard to para 5.1 to 5.5 of OA, 

the respndents beg to state that the IIon!ble Supreme 

Court in Civil Appeal No 3251/93. U.Ci.I - Vs- 
 
 ga 

S. '7ijaykumar and others had held that the Special 

Compensatory ALlowance including Special Duty 

Allowances to central Govt. :plyees in the H.E. 

Fgion will be admissible to only those who are outside 

region to th N.E.Igion and CAT Guwahati judgment 

delivered on 21/11/2001 that NE recruitees are not mmt 

en-titles for payment of SDA. 

That with tkeard to para - 6 & 7 of OA, the 

respondents beg to offer no comments. 

That with regard to para - 8(1)to 8(If) of 

OA, the respondents oeg tostate that as per the 

Hon i  ble bpreme Court in Civil mi ,Peal ND- 3251/9 3 

U.O.I.-vs- 6. Vi3aykumar and others had held that 

the Special 'ompensatory Allowance inc.li.ding 

SpeciaL Duty tilowance to Central uOVt. iployees 

in the N.E. ky'ion wifl be admissible to only those 

who are toldga origiafly recruited to the N.E. 

giOr1s other than N.East and subsequant.ly 

transferred from such outside region to the N.E. 

Region arid hence the claims of the applicants are not 

Con td. . . . P/ 3 
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justified and are to be den iéd in toto and CAT " 

Guwahati. judgment delivered on 21/11/2001 that 

N.E. recruitees are not entitled for payment SDA. 

That with regard to para 
- 9 of OA, the 

respindents beg to state that as the applicants 

are not entitled for SDA being originally N.E. 

recruitees hence no SDA is applicable for them. 

That with regard to par a-l0 & 11 of CYA, the 

respondents beg to offer no conents. 

Y! R I . I C ATI 0 N. 

I, 	± 	V &J-k 	&o 

being authorised do hereby verify and declare 

that the statements made in the written statements 

are true to. best of my knowledge and infrnation cnd 

believe and I have not suppressed any materi:l facts. 

And I sign this verification o /3 th day 

of. 	 ' 2002. 

'V - u 1. ar 
Majoi 

Garnou Eniner Dinjai 	/ 

0 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWA}IATRJ BENCH 
Original Application No. 102 of 2001 

Date of order This the 21 Day of November, 2001 

The 1-ion'ble W justice D.N Chowdhury, Vice-Chairman. 
The Hon'ble Mr KK. Sharina, Administrative Member 
Shri Nimbu Lal Yadav and 24 others. 	Applicant. 	 I 
By Advocate Sri A. Ahmed 	. 	. 	. 	. 

-Versus - 	 .. 

Union of India, 	 . 
represented by the Secretary 
to the Govt. of India. 	. 	 . 
Ministiy of Defence, New Dethi. . 	 . . .. 
The Garrison Engineer 
Missamari, P0 Missaiiari, 
Dist. Sonitpur (Assarn) 	 Respondents 

By Advocate Sri A. Deb Roy, Sr C.G.S.0 

ORJ)ER 	 0 

CHOiDURY J.(V.C.) 

The issue pertains to granting of the Special Duty Allowance (SDA). According to the 
applicants the respondents unlawfully deprived them from thc.D.D.A granted to the similarly 
situated persons, According to the respondents all the apolicants we N.E.R. recruitees and 
therefore they are not entitled for S.D.A in terms of the decision rendered by the Supreme, CouEi 
in Union of India Vs Sivijay:,Kwliar, disposed;,of ..o,n 20,9,1,99,,4, ;  save,and except the person 
iiniued iI eilffl No1 18 SrI Pmi!RamDn PTheI'repondnts' lnthli' written statornont hns 
cnLegui'kIly staled that all of ftieni exccpL Perkil Na, I are N,11,R racniiwu aid  11wi-alill-L,, iy  
are not entitled for the allowance. 

• 2. 	1-Icard Mr A. Abmed, learned counsel for applicants and also Mr A.Deb Roy, learned Sr 
C.G.S.0 for the respondents. In view of the position stated above we rcjcct the application save 
and except the case of the applicant.No. 18 Sri Path Rain Das, who according to the own 
showing of the respondents is entitled for the D.D.A. . The respondents are directed to pay 
S.D.A. to the person cited at serial No, 18 if not already paid. 

The application is disposed of accordingly. There shall however, be no order as to costs. 

Sd/.VICE CHAiRMAN 
SD/MEMBER (Adrn) 

TRUE C 

CAT (1 JVY1\IA'T'I 


